Form No. 63
Notlce under Order XXI, Rule 53(1)(b) of the Code of Civil
Procedure.
IN THE HIGH COURT OFJ UDICéTURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

SUIT NO. OF 19
............................. veeeiennens PLAINTIFF,
versus
reeeretitertereeeerereerenresnerertenee . DEFENDANT.
' To -
TheJudge;
Cieeveriees Court

, : . 19 obtamed by him against the defendant
abovenamed by attachment of the decree for money passed by your Courtin Sult No.
.....0f 19....in favohr of the abovenamed...................... and wherem the sald ..............
is the plaintiff, and ... '.i.i;:.f . isthe defendant ' A

Now take notlce\that you re requested to stay the executlon of the sa1d decree

.....

oruntil the holder of the decree of th]S Court apphes to your Court toexecute the decree
of your Court.

Dated this ........ccoo...... S day of w197
Prothonotary and Senior Master
Sealer
The .................................... day Of ccovverereriinn. 19



